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';ii) Permission to a private busi
ness CONCERN IN OkISSA TO 
HAVE ITS OW N CaPtIVH PqVVER
Plani

SIIRT  rHINTMAM  PAM- 

GR/\HI Bhubaneswar  :
A pri\atc Ijus'iicss conrrin c;l Orissa 
has ])f'cn aUnwf d hy tliĉ Uiiion 
EiK'rcjy  MiMîtrv to have it' own 
captive power plant at Ra\agacla 
in Orissa. Its requireinrnt of power 
is only 18 to 20 MW jier dav| This 
firm was takina: fxtwer all lliesc
years from the Oris,a Sta'e Elec'ji- 
city Board at the most conrê.sional 
rate tf 3.5 paisc per unit when il>e 
actual cost per units was a]>proxi- 
matclv  .more than 22 paise p(‘r 
unit. Even tlien the arcar of iliis 
firm stands at Rs. 6 crores and this 
firm is constantly engaged in law 
suits  against the Board. Tlr's is 
reahy surprising that in the con
text cf ail these records tl'.e Unirn 
Government is allowing thî firm to 
erect its own captive power plant 
and again as a joint venture. I 
urge upon the Union Governmrnt 
to imjnediateh' step  this f>errai- 
ssion as this vviP open the floodgate 
to all the’ business houses for seeking
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prrniission to ercct their f*wn captive 

po%NTr  plants which will rt s;ati\<* 
the sjiiril ol tlie Industrial l̂‘licy 

Resolution  ard  shall  pier'tly 

hampt'r  the funcii<'niMp ol jhc 
State Electricity B< ards.

(iii) Extra Stgar to Consimfrs 
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(iv) ConstRvCTIon of a new 

RAILWAY  LINE  BElWEEN

Shahjahanpur and Mailani

SHRI  jrrENDRA PRASAD 
(Shahjahanpur) :  A  decision
was  taken by the Railway Br>ard 
in 1971  approximately that the 
Railway lines which were dismantled 
during the First and the Second 
World War will be given priority for 
relaying them wiicnever construction 
of new Railway lines is considered. 
Several Railway lines in the country 
have been reconstructed in accor
dance with the alx)ve decision. But 
a constant demand since the last 
fifteen years has been voiced by the 
residents of District Shahjahanpur 
for  reconstruction of the Railway


